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~ She Aﬂlé Suhrawardy , counsel for tne
'appllcant.

- June s .].9900 ’ v . .

- appear; anc stated that as We are not
-_1prayea for in ‘the application, he may be
.allowed to withdraw the same with llberty

to. file a fresh application. Accordingly,

~with liberty to the applicant to file a

“Heard the learned counsel for the
app11Cant Admlt. - Respondents to file
counter arfldaV1t within 4 weeks and- the
'appliCant his rejoinder within 2 weeks

thereafter. List before D.R. on 1st

As regards interim relief, issug

‘I notice to the respondents through a special

messenger returnable on 30th April, 1990,
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( D.K. CHAKRAVORTY ) ( P.K. KARTTA. )
xﬂ:w‘iBnR (A) VICE CHAIRMAN
) . ﬂ After the above order was dlctated

the learnee counsel for the appllcant aggin

,1ncllned to glve ex-parte interim order @as

the application is dismissed as withdrawn,

fresh application in accordance with law,
‘if so advised.
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